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(3} The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

‘| 81 | Offence

Deseription |

The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

AN © |

(i any) filed against the above orders)
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I
I
; which convicted : |
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I Assets in joint name indicating the extent of | Joinl ownership will dlso have to be given

2 In case of de
MName of Badl

i Tvestment, the dejals qncludmg Serial Number. Amount, Date of Deposit, the Scheine
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dues to public financial institutions and government ;-
of Bank , institution, entity or individual and amount for cach item)
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(7} Details of profession or occupation:
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
hest ofmy  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

declare that : ,

() there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
(11 Loy spouse, or my-dependeiits do not have any zsset or liability, other than those mentioned in items 5 and 6
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Mote: 1 Affidavit saould be filed Intest by 3.0 7'M on the fast date of [ ﬁng naminations,
2 Affidavit siould be sworn befure an with Commissioner or Mugistrate of the First Class ar before Ml
Publiz
4 ANl columns should be filled up and 1o column 1o be left blank. If there is no information i furnish in respen ol
any item, either “Nil" or “Not a.oplicable™, as the case may be, should be mentioned
< The affidavit should be either tvped or written legibly and neativ
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